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BEFORE THE NATIONAL GREEN TRIBUNAL

EASTERN ZONE BENCH, KOLKATA
Original Application No.31 of 2023/EZ.

Chandra Sekhar Roy .... Applicant

-versus

State of Odisha & Others. .... Respondents

AFFIDAVIT ON BEHALF OF STATE POLLUTION )
CONTROL BOARD, ODISHA RESPONDENT NO.9. \-\

I, Dr. Kailasam Murugesan, IFS, son of Ilate :
Paramasivam Kailasam aged around 54 years, at present 2
working as Member Secretary, State Pollution Control Board,
having my office at Paribesh Bhawan, A/118, Nilakantha Nagar,
Unit-VIIl, P.O. Nayapalli, Bhubaneswar, Dist — Khurda, Odisha-

751012, do hereby solemnly affirm and state as under:

1. That | am the Member Secretary of the Respondent No.9
Board and, as such, well-acquainted with the facts and

circumstances with the case and competent to swear this

affidavit.




foﬂt‘g
2. That | have gone through the contents of the OA and

understood the contents made therein.

3. That the main allegation raised in the OA is that Plot
NO.667, Khata No.636/503, Unit-8, Jajati Nagar, Jajpur
Municipality, Jajpur, Odisha is recorded in the revenue
record as Jalasaya Kisam, but has been encroached by

the R.No.10, who is unauthorized constructing a shopping

mall on the said plot of land.

4. That at the outset, it is humbly submitted that the Regiona
Officer, Kalinga Nagar of the R.N0.9 Board has visited the
alleged site on dtd.20.04.2023 and observed that
construction of one floor of about 2700 sft. has been done
on the said plot and the land has lost its characteristic as
Jalasaya. Copy of the inspection report is annexed to this

affidavit and marked as ANENXURE-R9/1 Colly.

5. That it is humbly submitted that as per the office order
dtd.26.04.2021 regarding revised classification of industrial
units as per the criteria and guidelines of CPCB, the

building and construction projects having built up area upto

8”'05;/,?,’.'0“% go"mnﬂg under consent administration of the Board as
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Orange category. But in the instant case, the waste water
generation in the building will be about 2.8 kilolitres per
day for which it will not come under the purview of the
consent administration of the R.No.9 Board. A copy of the
Office Order dtd.20.04.2021 has already been relied upon

in the inspection report as Annexure-II.

6. That it is further humbly clarified that all averments,
contention and / or statement as contained in the OA filed
by the applicant which may not have been specifica
denied or traversed by me herein but are in essence,
contrary to the substance of this affidavit, should not be Q
deem to be admitted by reason of mere non-traverse, but
should be treated as expressly denied and the applicant

should be put to strict proof in respect thereof,
7. That the Respondent No.9 Board craves the leave of this

Hon'ble Tribunal to file further affidavit if necessary for

proper adjudication of the case.

That the annexure annexed to the present affidavit is true

and correct copy of its original.




That the contents of the above paragraphs are true and
correct to the best of my knowledge, as derived from the

official records, and that nothing material has been

concealed therefrom.

DEPO

Memobeor Secratary
8tate Poilution Control Board
Odisha, Bhubansswar

VERIFICATION.

l, the above named deponent, do hereby verify that the
contents of the above affidavit are true and correct to the best of
my knowledge, as derived from official records, and that nothing

material has been concealed therefrom.

Verified at Bhubaneswar on this the 24" day of April,

2023.
SWORN BEFORE ME




ANNEXURE- R/1 Cally
Inspection Report in the matter of 0.A.No. 31/2023/EZ Chandrasekhar Roy .vs State of
Odisha & Ors.

The matter pertaining to the Original Application No. 31/2023/EZ is that plot no. 667,
Khata no. 636/503, unit 8, Jajati Nagar, Jajpur Municipality, Jajpur, Odisha is recorded in the
revenue record as Jalasaya Kissam, but has been encroached by the respondent no 10 who
is unauthorizedly constructing a shopping mall on the said plot of land which is gross
violation of the provision of the Water (Prevention and Control of Pollution) Act, 1974 and .
Environment (Protection) Act, 1986.

The said plot was visited by the undersigned on 20.04.2023 and it was observed that
construction of one floor of about 2700 sq. ft. has been done on the said plot. The land has
lost its characteristic as Jalasaya. There is a concrete storm water drain at one side of the
plot.

The owner of the land was contacted and he submitted the copy of the land record
(copy attached as annexure 1). It was verified that the land type is of Gharabari type. It was
understood that the land type was previously Jalasaya type and it has been converted to
Gharabari type having plot no. 667 khata no. 636/503 of area Ac 0.15 Dec which is owned
by Sri Bishnu Charan Ratha. It was submitted that application has been submitted to Special
Planning Authority, Jajpur for approval of building construction for commercial cum
residential purpose having ground floor, first floor and second floor having total built up area
of 8145 sq ft.(757 m?). The copy of application received from the owner of the land is
attached as annexure |l for reference.

It is pertinent to mention here that Board has the office order vide letter no. 6606 dtd.
26.04.2021 that building and construction projects having built up area up to 20,000 m? and
waste water generation more than or equal to 50 kilolitre per day is coming under consent
administration of the Board as an orange category of unit as per the Board's classification.
(copy attached as annexure [11). It was reported that proposal has been made for 13 nos of
rooms in the building including ground floor, first floor and second floor. Considering 26
persons (13 rooms x 2 persons per room) in the building and per capita water consumption
as135 Itrs as per the standard of Ministry of Housing and Urban Affairs, about 3510 litres
water will be consumed in the building per day. Considering 80% of water consumption will
be waste water generation, about 2808 litres (2.8 kilo litres) waste water will be generated in

a day.

Remarks:

Board has the office order vide letter no. 6606 dtd. 26.04.2021 that building and construction
projects having built up area up to 20,000 m? and waste water generation more than or
equal to 50 kilolitres per day is coming under consent administration of the Board as an
orange category of unit as per the Board’s classification. Since, the waste water generation
in this building will be about 2.8 kilolitres per day; this building will not come under the

preview of the consent administration of the Board.
Lt

e

Regional Officer,

State Pollution Control Board,
Kalinganagar



.o

gchedule I Form No.39-A
T v gt 3

. gReaae-8 gaiceade:
1) g siedp L

cAal
aq  -9ede

2R KA : 209

oGales IR 6 68131C

f
)
\

Y
"

‘ .
1 ’
4% S l\ » . Il. A
gl .
CUNARES
5 RAKE) P
- o -

o) $BAIRA §Ae F4R
Q)HEARA GAR R ’ ' ;
9) gRIa QI aoQ
QN ,ec0 QAR
)R , o
P e
gﬂemtqﬁm@eeam

.

N

‘“

2150 gRIee oiast :3 1/03/1998

gaal Uiy 6108 .01/04/1998 e * R
; T 08/1272022

b ¢eg OVl

RS

CE



S0 9Ae @ : 636/503
Qe Fa BeeR
on

R

i AT A
mé’eqdf.b:ceﬂ@@i i
SR R L

Q2N 6 Qe Sl

ol .
Sy i

£ ql_‘.'l.;z'
PR
S A AR

667 - (ALY .

1 Q¢

15 ;
¥ Y Tz v
§
R '
A >
i
; .

3 2y i
B SR
SELY P

QURIA geRI FaIR 609 654



fmw—f'
R €O - 00 o\o_?o&i"raa

FORM-| TR R 0 66 3/'3 A5l
(See Rule-6)
BUILDING PLAN APPLICATION FORM : "C
0__3’(,‘&\ .
y N
FormNo__ 823 Authorized Signature

APPLICATION FOR PERMISSION FOR DEVELOPMENT OF BUILDING ANR SUB-DIVISION. OF LAND

From Q)IQ &NV(Q’H'F)'KQN R4 Ty
Name of the applicant Dv‘/%’)/w\ Chacswn et For Office use-

(in block letter) L —— Regd. No.-
Address day a;h‘ r\[q_%,a/r I'lég qub/ Scrutiny fee- , . ¢qas- 60
| No. &

Tel No . O\ o 6?\6}\\.05 S8
To ' @

The CHAIRMAN, SreE

SPECIAL PLANNING AUTHORITY,

JAJPUR.
Mad.a\m[S_ir, :

" i/We hereby apply for permission to undertake devélopmient and carry

out:-
a) Construction of"\&\p(‘\u Q(\;""Dstoried building

b) Re-construction of an existing building

¢) Alternation/addition to the existing building

d) Revalidation/renewal of plan for construction of all‘_\\’w“u %toried building
e) Sub-division of fand

f) . (if any other please specify)
g) " Demolition '
h) (if any other please specify)
In respect of Plot No. g»@? ' . Khata
NO-!L'»";_Q/. ﬂg,Village/Mouza &5»5;\ ) &\'\W ‘ , Unit
No. @& of _c} Ao 0 Municipality/GP  within the Master Plan area of
Jéjpur. The said land/building syl be used for | SNV SY purpose.

I/We enclosed herewith the following plans (4 copies in case of privately
owned plots/8 copies in case of Govt. leased Govt. plots) and specifications duly signed
and Architect/ Engineer/ Supervisor/ Group agency bearing
Regd. No. Licence/Empanelment No. who has/have prepared
the plans, designs etc. and who will supervise the developments.. The building

parameters checklist prepared by the Technical person is enclosed.
(Contd.------ P/2)

by me

’



(2 i

land/building to which tig application relates,

’1/We the owner(s) of every part of the a8
lopment may kindly be accar ed.

requests, permission for the above deve
Documents furnished:- .’
- . yegNo/Not applicable

1. Four sets of building | lan:

2. Ownership ddtuhi'éi‘f: : YeﬂN///Not applicable
3. Supervision certificate.in Form-l, Part-l: - Yés/No/Not gpplicat?le
4. Affidavit for peaceful possession of land: yes/No/Not applicable
5 Structural stability certificate: ' ves/No/Not applicable
6. NOC from the Iess'ee in case of Lease hold: Yes/No/Not applicablig
7. NOC from the Fire Prevention Officer: yes/No/Not applicable
8. NOC from the Airport Authority: Yes/No/Not applicable

9. Environmental clearance: Yes/No/Not gpplicable

Yes/No/Not applicable

10. Check list of the proposed building:
11. Any other Certificate/NOC please specify:

Placeis ¢f AT 1 7, IS0 N CloranRait,

. Date:- \\\ ¢ Y Signature of the Owner

Yes/No/Not .:applicable

Name of the Owner

FORM-1 A
(See Rule-6)
FORM FOR SUPERVISION

| hereby certify that the development/erection/re-erection/demolition or
material alteration,in/of the building in respect of Plot No. Cstr) ’ - i
khats NoSHL/ &b , village/Mouza A e ey N aefl ,
Unit No. & of _CM(\Q&/\ , Municipality/8Block shall be carried out under
my supervision and | certify that all the materials (type and grade) and the
workmanship of the work shall be generally in accordance with' the general
detailed specifications submitted along with and that the work shall be carried

according to the sanctioned plans.

Date- Signature of the Te;hnical Person

Name of the Technical Person
Address




FORM-I B
(See Rule-6)
CHECK LIST

name of the applicant: r%«\\(&MI\M Lihowar) (LSM"P\

1. .
5. Name of the owner: (LA RNy Chayan /Zaa‘—(/)
3. Name of the Builder/Developer:
4. Ownership documents: Established/ Non-established
. Asper Document - Building Plan Possession -
Area: :
6. Tenancy: Lease hold/Free hold/Stitiban

_ If lease hold: .
i. Name of the Lessor:
ii. Purpose of lease:
_iii.  Duration of lease: ,
7. Existing off site Physical Infrastructure:
Road: i l_ g o
Sewerage: i
Drainage:

: Water facility: ‘\U:&_g

d
b
C
d
e.  Availability of drain: w
f,
8
N

Telephone: ,-J%UVV

Electric:
8. Nature of construction: New construction/Reconstruction/Addition/AIteration
9.i.  Amount of fee deposited:
ii. Covered area on all floors:
10. Land Use
[Use applied Land use in Master Plan | Whether

permissible/Not
permissible/Special
consideration

: ?\M\)W)

(Contd.--------- P/2)



e P

11.i. Whether first permission/Revised permission/Revalidation
ii. No. of floor(s)

12.Contents of the Bunldmg Plan:

i SitePlan  NAf :
ii.  Llayoutplan w :

. Allfloor plan ° :

iv. Elevatmea r/Rught/Left/Cross secl %
v.  Plan of foundation "\V\_&

vi.  Septic tank . nd Soak pit

vii.  Recharging pit M

viii.  Drain Section

iX. Area statement

X. ¢ ‘edule of doors and windows

13.Approach road:

5 . Ja
i. Nature of road: GZ/(SLO

ii.  Width of road: Qs @

As per site/ key plan - Site inspection report”

iii.  Whether the approach road as shown connected to an exlstmg pubhc road in
~the site plan

iv.  Whether such connection is available in settlement sheets: Yes/No
v. if private, whether

a. Transferred to the Municipality: Yes/No
b. Indicated in the not final settlement plan: Yes/No
¢. Mentioned in the ownership document: Yes/No

14. Whether the plot is affected by proposed road/proposed drain/ proposed lake/
any other public use

15. Whether the plot is within 100 meter/ 100-300 meter of State/ASl protected
monuments

16.- Whether the plot is within 200 meter radius of important buildings:

(Contd.------p/3)




;7. Building Parameters:

232

Frs Ty
Category Requirement | Approved Proposal Remark§
g as per norm | building plan 2
1 - ) . 3 4 5 x
Basement/stilt- YY) !
Ist floor o Sy
“floor > Ky
3" floor
4" floor
Soclety room
Front Set back \ oo’
' Rear Set back dilear™
Left side setback e _
Right side setback e ¥
i FAR '
‘ Uarkmg
| Height
\ No of dwelling unit
; \ Population density
i  No.of staircase
yo. of lift '
I ' %echargmg pit 3,
icrutmy ~ fee
léposuted
'aates
[ xemptlons
' (i) Height \‘Q"-"P
i i (i) Setback
LG} FAR
| 55
2, Whether falls in the Airport funnel zone: — Nt8  —
2. Provision of proposed on site physical infrastructure
7 ] Water supply: \U_,Q
ii. Sewerage:
iii.  Drainage: w
iv.  Electrical Installation: M
; (Contd;, ----- P/4)



7

20. Cleara nce/Certificate produced: RS/RNS/NR
i General Affidavit-

if. Structura| Stability Certificate- M (g ,

iii. Form of Supervision- '

iv. NOC from Fire Prevention Officer- M L
V. NOC from PHED-

Vi. Undertaking‘s- with regard to quality construction/water

supply/Sewerage/Drainage/Waste disposalffirefighting-

Vi, ‘Any other (specify)- _
NB: (RS: Required and ubmitted, RNS: R'equired not Submitted, NR: Not Re‘g_uired)
21. Involvement of Technical Person and Builder:

L Architect/Engineer-
3. Name:
b. CAO No.:
C. Empanelment No.

il. Engineer/Structural Engineer:

3. Name;

b. Empanelment No.
ii.Builder:

a. Name:

b. Empanelment No.
iv.Any Other

Signature of Technical Person.
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e seetee A/

GD(SH

v\"\*/);: Tel : 0674-2564033/

ey EPABX : 2561909/2562847
g E-mall: paribeshl @ospchoard.org

Websjte: mv.ogggboarg.grg

STATE POLLUTION CONJRQL BOARD, OPISHA
[DEPARTMENT OF FOREST & ENVIRONMENT, GOVERNMENT OF ODISHA]
Paribesh Bhawan, A/118, Nllakanlha Negor, unit = Vil

Bhubaneswar =751 012, INDIA

No_ 6606 1 INDI-CON (Misc)-1505 o1 360437
OFFICE ORDER

Revised classification of.induslriol units has been done by Stale Pollution
Control Board, Odisha as per the ciiletia and guldelines of the Cenlrol Pollution
Conirol Board and this Board has brought-out office orders from lime fo time In
this regard. Meanwhile, the following three unils have. peen-categorized by the
Ceniral Poliylion Control Board, which.shall be-added In the exisling list under
Orange Category for Ihe Stale of Odisha.

sl No. _|.Colegory

510765@'&5"»?3‘??\:&%‘3 Wl 7. 24 i e :
88 sullding and conshuctions projects having bulll up area up lo
20,000m? and waslewalergsn erallon 250 KLD.

89 Construcllon and demolillorn:(C & D)wasle processlig-planls.

90 Gold Assaying & HallmarKing Cenlres.

»
MemberSecretary
memo No. & did. 5{5“""/'92"31 8y Email
ded to lhe Member Secrelary, Central Pollulion Control

Copy forwar
Board, Parivesh Bhawan, cBD-cum-Office Complex, East Arjun Nagar, Delhi -

110032 for kind information.

(5 -u&v"

>
Membel Secrelary

4608 a1, Rb—oUR021
Copy forwarded fo the Additional Chief Secretory. Forest and
Environmenl! Department, Govl. of Odisha for kind information and necessory

actlion.
St
Membkr Secrelary

PI.O
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Memo No. &6 09 jdid, R6v0YrQ921
Copy forwafded to fhe Pdnclpal Secrelary / Add. Ch%ef Secrelory,

Indusides Deptl../ MSME Depl./ Steel & Mines Depiti/ Energy Déplil./ Housing
and Uban Development Depl.) Heallh & Famlly Welfdre Depll./ Agricullure
Depll./ Works Deph./ Waler Resources Depll./ F&ARD / Ekclse Depil./
Commerce and Transport Depll./ Texlle & Hondloom / CMD, [PCOL/ CMO.

N0CO / Speclol Secretory P &C Depll./ Direclor, Faclory and Bojlers, Govt. of
Qdisha for information and necessary action.

Memo No. gG}D ___Jdd. '?.g"aq' WU e <
Copy forworded lo Al CEEs/CESs/Branch Officers, SPCD, Odisha.

Bhubaneswar / All Reglonal Officers, SPC8, Odisha for Inlormation ofid: necéssary
aclion.

%
, 027 Mem er%%atakw
Memo No. _ €6/ /did. 4:5 +0l72 202 :

Copy forwarded 1o IT Cell for information and necessary iaclion. It is
requesled to upload the Office Otderin the websile of the:Board. !

MembérSecretory



